IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRI M NAL APPEAL NO. 1909 OF 2011
(Arising out of SLP(Crl.) No.4536/2008)

BALDEV SI NGH Appel | ant (s)
: VERSUS:
STATE OF PUNJAB Respondent (s)
ORDER
1. Leave granted.
2. Wil e issuing notice on 30.6.2008, this Court

directed stay of arrest of the appellant.

3. W have heard the |earned counsel for the
parties. In the facts and circunstances of this
case, we deem it appropriate to nake the said order
absolute and accordingly, we direct that in the
event of arrest, the appellant shall be released on
bail on furnishing bail bonds for Rs.20,000/- wth
two sureties each in the |ike anount, to the

satisfaction of the arresting authority.



4. The appellant, however, is directed to fully
cooperate with the investigating agency and in case
t he appel | ant does not cooperate with the trial, the
State would be at I|iberty to nove this Court for

vari ati on of our order.

5. The conpl ainant had filed an application for
i npl eadnment as a party respondent in this case, on
whi ch notice was issued on 2.12.2009. Nobody appears
today to press this application which is accordingly

di sm ssed as not pressed.

0. Wth the af orenent i oned observati on and

direction, this appeal is disposed of.

(DI PAK M SRA)

New Del hi ;
Cct ober 12, 2011.



